ITEM NO.103 COURT NO.3 SECTION II-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CRIMINAL APPEAL NO(S). 493/2022

JASOBANTA SAHU APPELLANT(S)
VERSUS

THE STATE OF ODISHA RESPONDENT (S)

(IA No. 199425/2023 - GRANT OF BAIL)
Date : 18-04-2024 This matter was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Appellant(s) Mr. T.N. Tripathi, Adv.
Mr. Pragyesh Pratap Singh, Adv.
Mr. Rajendra Singh Chauhan, Adv.
Ms. Monika Chauhan, Adv.
Mr. Dhirendra Kumar Jha, Adv.
Mr. Rajendra Singh Chauhan, Adv.
Mr. Gautam Das, AOR

For Respondent(s) Mr. Suvendu Suvasis Dash, AOR
Mrs. Swati Vaibhav, Adv.
Mrs. Shruti Vaibhav, Adv.

UPON hearing the counsel the Court made the following
ORDER
1. Heard Mr. T.N. Tripathi, learned counsel for the appellant and
Mr. Suvendu Suvasis Dash, learned counsel for the respondent, at
length.
2. Hearing concluded.
3. Judgment reserved.
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